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ORDER 

  
The Learned Counsel for the Respondents has filed the reply after 

serving copy on the other side. The Learned Counsel for the Appellant 

seeks some time to file rejoinder. Accordingly, he is directed to file the 

rejoinder on or before 01.11.2013 after serving copy on the other side.  

Post the matter for final hearing on 

  

25.11.2013 at Delhi Bench. 

 
 
   (RakeshNath)                    (Justice M. KarpagaVinayagam) 
Technical Member           Chairperson 
mk 


